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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
" REGIQNAL BENCH : ALLAHABAD

al No.3 2 - 2000

Arising out of O/A No.32-ST/ALLD/2008 dated 04.11.2008 passed Dy
Commr. (Appeals) of Customs & Central Excise & S.Tax, Allshabad.

For approval and signature:

HON'BLE M. ANIL CHOUDHARY, MEMBER {IUDICIAL}
HON'BLE M2, H. K. THAKUR, MEMBER {TECHNICAL)

it

1. wWhether Press Reparters may be allowed 1o see
thes Order for publication as per Rule 27 of the
CRYTAT {Procedure) Rules, 19827 : RO

2. Whether it should be released under fute 27 of the
CESTAT (Procedure) Rules, 1982 for publication
in any authoritalive report or not? ! Yes

3. Whelhet His Lordship wishes to see the fair copy

of the Order? » Seen
4, Whether Order is bo be cireolated to the Dapartmerdal 9
Autbvardics? {1 _ /{%\ kS

CCEx. & 5. Tax, Allahabad
WAPPELLANT(S)

VERSUS
M/s Jaiveer Cermnent (P Lid.

RESPONDENT {5}
APPEARANCE

Shri Pawan Kumar Singh, Supdt, (AR for the Department
Mone for the Respondent (s)

CORAM:

MON'BLE MR, ANIL CHOUDHARY, MEMBER (JUDICIAL}
HON'BLE MR. H. K. THAKUR, MEMBER {TECHRICAL}

DATE OF HEARING & PRONOUNCEMENT
Cind orogr wo. 7001 lJ 2.0l
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S0 Appeal No 39408

Per Mr. Anil Choudhary

Appeal dismissed, as amount in dispute is below Rs.1G.00 fakhs

{Rupees ten lakhs only), without entering into merits. C.0. also

disposed off.

{Pronounced in the open Court)
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